THE DELEGATED LEGISLATION PROVISIONS (AMENDMENT)
2 ACT, 2004

e ,'[llﬂi"ﬂanuaiy‘, 2005.]

' An Act amend certam Acts to 1mplement the recommendatlons of the |

_ Be 1t cnacted by Parhamcnt in the Flftynﬁﬂch Year of the Repubhc of Indra as
;fallows . _

2004

2 The enaclments specrﬁed m the. Schedule are hereby amended to the éxtent and in
- the manner mentloned in the third column thereof

1

-+, (See section2) - i

SL Shomtitle

Amendments .
. No. _

l F' :Tlre,'Punj‘ab‘La‘W‘s Ant; S Section SOA shall bere-numberéd as s'ubijscction ).

1872 (4 0f 1872) - -~ - thereof, and aftér sub-section (I) as. so-te-numbered,

: the following sub~section shall be inserted, namely--—— ‘

“(2) Every rule made by the State Government

it 1s made before the State Legislature.”.

2 : The Central Provmces . : . : Secnon 10 shall be re-numbered as sub-sectmn )}

» 'Laws Act 1875 (20 of. 1875) thereof, and after sub-section (/) as so re-numbered,
' . ... . thefollowing sub-section shall be mscrted namely-——

o itis made, before the State Legislature.”.

l Thrs Act may be called the Delcgatcd chrslatlon Provrsrons (Amcndment) Act,

25

Shorr title. _

Amendment of
certain enact- -

“. ments.

B under this Act shall be laid, as-soon as may be after

o “(2) Every rule made by the State Govcmment '
"+ “"under this Act shall be laid, as soon as may be after
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_ 8. Shorttitle
. No. - ’

Ameridments v

3. - The Oudh Laws Act, 1876

(18 of 1876)

4. The Indian Treasure-tiove
" Act, 1878 (6 of 1878)

5. The Northern India Ferries
‘ ACt, 1878 (17 of 1878)

6. The Hackney-camage Act;

_',1879 (14 of 1879)

7 "The Obstructions in
i .. Faitways Act; 1881
(16;.0,f‘1881v)

~ Section 40 shall be re-numbered as sub-section (/)
thereof, and after sub-section (7) as so.re-numbered,

- the followmg sub-section shall be mserted namely:—

“(2) Every rule »made,by the State Government
- under section 39 shall be laid, as-soon as may be
~-after it is made before the State Legislature.”.

Section 19 shall be re-numbered as sub-section (/ )

 thereof, and after sub-section (/) as so re-numbered,

the following sub-section shall be inserted, namely:—

“(2) Every rule made by the State Government
_ under this Act shall be laid, as soon as may be after
itis made before the State Legislature.”.

Section 12 shall be re-numbered as sub- sectlorl 0] )

. thereof, and—

Lo (a) in sub section (/) as so. re-numbered for
: the words “make rules”, the words “, by notifica-,

- ‘hon in the Oﬁ'lcral Gazette make rules” shall be .

. substrtuted

(b) after sub-sectlon (1 ) as SO re- numbered the
; followmg sub- sectlon shall be mserted namely —

“2) Every rule made under thrs Act by the
Commissioner of a division or the officer ap-
pointed by the State Government shall be laid, as
soon as may be aﬁer it is made, before the State

. Legislature.”.

Section 6 shall bée re-numbetred as sub-sectron ()
thereof, and after sub-section (1 ) as so re-numbered,

"~ the followmg sub-sectlon shall be inserted, namely:—

) Every rule made under this Act shall be laid,
as'soon as may be after it is made before the State
Leglslature o

" "Section 8 shall bevr‘e-rrumbered as sub-section (1)
- thereof, and after sub-section (/) as.so-re-numbered,

"the followmg sub-section shall be mserted namely:—

- “(2) Every rule made by the Central Govemment:
. under this Act shall be laid, as soon as may be after
" itis made, before each House of Parliament, while it -

. is in session, for a total period of thirty days which .

_ may be comprised in one session or in two or more
successive sessions, and if, before the ¢ explry of the

~ session nnmedmtely following the session or the suc-
cessive sessions aforesaid, both Houses agree in

" making any modification in the rule or both Houses

R agree that the rule should not be made, the rule shall
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'Sl Shorttitle
No.

Amendments

8:' The Land Improvement
. -Loans Act, 1883
(19 0£1883)

- 9. ‘The Agriculturists’ Loans '
© Act, 1884 (12 0of 1884)

10. ,The Indian Tramways Act
"1886 (11 of1886) ’

» Rules to be land

before Parliament -
and State

Legislature.

11. The Government -
‘Managemerit of Private
. Estates Act, 1892 - -
(100f1892) =

thereafier have effect only in such modified form or

. . be of no effect, as the case may be; so, however, that
.. any such modification or annulment shall be with-

out prejudice to the vahdlty of anythmg pxevxously

-done under that rule.”

Section 10 shall be re—numbered as sub»sectlon {H

thereof, and after sub-section (1) as so re-numbered,
the following sub-section shall be inserted, namely:—

*(2) Every rule made by the State Government

- under this Act shail be laid, as soon as may be after

it is made, before the State Legislature ”

* Insection 4, after sq.b-sectlon (2), the following sub-

section shall be inserted, namely:—

“(3) Every rule made by the State Governmerit or
a Board of Revenue or a Financial Commissioner

" under this Act shall be laid, as soon as may be after
‘itis made before the State Leglslature »

v.After sectlon 24, the followmg section shall be
n mserted namely—— :

: “24A (1) Every rule made by the Central ‘

_ Govermnent under this Act. shall be laid, as soon

as may be after it is made, before each House of
“Parliament, whlle itis in session, for a total period
of thirty days which may be comprised in one

- session or in two or more successive sessions, and -

if, before the expiry: of the session 1mmed1ately
following the session or the successive sessions
aforesaid, both Houses agree in making any

~ modification in the rule or both Houses agree that

the nile should not be made, the rule shall thereafter

“have effect only in such modified form or be of no

effect, as the case may be; so, however, that any such

~modification or anhulment shall be without prejudice. -
to the validity of anythmg prev1ous1y doneunder that i

rule.

(2) Every rule made bya State Government ora
local authority or a promater or 2 lessee under this
Act shall be laid, as soon as may be after itis made, ’
before the State Leglslature ”, '

o Section 7 shall be ré-numbered as. sub- section (/)
thereof and—4 , -

(a) »m,sub-section (1) as so re-numbered, for the

~ words “may make any rules”, the words “may, by

notlﬁcatlon in the Ofﬁclal Gazette make rules” shall

- "'be subsntuted

€)) aﬁer sub-section (/) as so re-numbered, the
following sub-section shall be inserted, namely:—
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S.. Shorttile o © o Amendments
No.’ ' A K , RN

- *(2) Every rule made and every order issued
by the State Government under this Act shall be
lald, as soon as may be after it is made, before the

o  State Leglslatme »
12. ‘The Reformatory Schools ~  In section 26,
Act, 1897 (B of 1897)- ' :
: o . R () in sub-sections (1) and (2) for the words
“make rulés”, the words “make rules, by notification
“in the Official Gazette,” shall be substituted; ‘

(b) after sub-section (2), the following sub-section
shall be inserted, namely:-—

- %(3) Every rule raade by the State Govemmem ’

- or a Board of Management of a Reformatory
School under this Act shall be laid; as soon

" as may be after it is made, before the State

S _ L@gnsslature >
: 13 Thc Lepe*s Act., 1898 S Sectwn 16 shall be re-numbered as sub-section (/)
(3 of 1898) . . . thereof; and after sub-section (/) a¢ so re-numbered,

the followmg .:ub—sectnon sha.ll be mscrted, namely — '

«2) Every rile made by the State ﬁovemmem
under this Act shall be laid, as soon as may be afier
- § made before Ehe State Legnslamfe *

" 14. The Indian Post Office I smtmn 74, after sub-section (3), the followmg sub-
Act, 1898 (60f 1898) ~ sectmn shall be inserted, namely:— -

“(4): Every rule made by the Central
: . 'Govemmem uuder this Act shali be laid, as soon
. . -ag may be after it is made, before each House of
. Parliament, while it is in session, for a2 total pemsd
g @f thmy days which may be cémpnsed in one
gssion or it two or more successive sessions, and-
before th(, cxpuy of the session mmednatmy
ilowing the session or the successive sessions afore-
said, both Houses agree in making any modification
"in the rule or both Houses agree that the rule should
* ' not be made, the rule shall thereafier have effect only
" in such modified form or be of no effect as the case
may be; so, however, that any such modification or -
... annulment shall be without prejudice to the validity
- of anythmg prcvnously done under that mle ",

15. The Live-stock ... . 22 3 '
Impo«"tauon mt 1898 o (a) in :akﬁ) section (1), for the words “State
(9 of 1398} S Goversment may make rules”, the words “State

Government ‘wiay, by potification in the Ofﬁcm
: Gazette, make mles” shall be substntuted

T by after sub-section (1), the following sub-section
e shall be ingerted, namely:— .

“(M) vamkmbyﬁw&awﬁovmt ,
ummmAeemubeMmmmmybem ,
msmede Mm&esw@ulxgaslam“ -

a
[

: | /




or 2005] Delegated Legislation Provisions (Amendmen) ' 29

Sl Shorttitle
No. -

Amendments

" 16.. The Indian Stamp Act, .
- 1899 (2 0f 1899)

17. The Glanders and Farcy

Act, 1899 (13 of 1899) -

| "18,.. The Ancient Monuments
, PresewaﬁbnAct’, 1904
 (Tof1904)

19. The DounneAct, 1910
(5 of 1910)

20. The Banaras Hindu

- University Act, 1915 =

(16-0f 1915)

. Insection 76, after sub-section (.2), the followmg sub-

_section shall be inserted, namely:—

“3) Every rule imade by the State Govemment
‘under this Act shall be 1aid, as soon as may be afier
itis miade, before the State Legislature.”. -

In secnon 14, after sub-section (3), the followmg sub-

- section shall be inserted, namely:—

" “(34) Evéry rule made by the State Government
under this Act shall be laid, as soon as may be afier

'it is made, before the State Legns]ature ”

- In section 23,—

() in sub-section (1), for the words “muy ke
rules”, the words “may, by notification in the

- Official Gazette, make rules” shall besub'stimted-

. (b) after sub-section (2), the following sub-section

. shall be inserted, namely —

%(3) Every rule made by the Central
‘Government under this Act shall be laid, as.soon

. s may be after it is made, before each House of

- Pasliament, while it is in session, for a total period
+ - of thirty days which may be comprised in ong

. .. session oF in two or mote successive sessions, gnd
©_if, before the explry of the session nnmedmtely

following the session or the successive sessions
aforesaid, both Houses agree in making any -

- modification in the rule or both Houses agree that

the rule should not be made, the rule shall
thereafter have effect only in such modified form

1 or be of nio efffect, as the case may be; so; however,

* that any such modification or annulment shall be
without prejudice to the validity of anythmg
prevxously done under that rule.”.

@

Insection 14 after sub-sectnon (3), the followmg sub-

sectmn shall bc inserted, namely:<—

: “(3A) Every rule made by the State Govemment
- under this Act shall be laid, as soon as' may be after

- dtis made, before the State Leg:slature »

In sectmn 19 -after sub-section (3), the followmg sub-

o sectxons shall be mserted, namely:—

“H Every Statute, Ordinance or Regulation made-

,_.:under this- Act shall - be pubhshed in the
, Oﬁiclal Gazette

(5)""‘ 'very Statute, Ordinance or Regulation

- made under this Act shall be laid, as soon as may
" be’ ‘after it is. made, before: each House of

Parliament, while it is in session, for a total period
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S Short title
No., ‘

Amendmcms

21. The Inland Vessels Act, :
19171 of 1917)

22 TheAhgarh Musllm )
Umvers1tyAct 1920
- (40 of 1920)

23 Theé Dclhl Umverslty ACt,
_;" E922 (Bof1922) - -

of thirty days which may be comprised in one
session or in two or more successive sessions, and
if, before the expiry of the session immediately
following the session or the successive sessions
aforesaid, both Houses agree in making any

. modification in the Statute, Ordinance or

Regulation or both Houses agree that the Statute,

- - Ordinance or Regulation should not be made, the

_Statu_te, Ordinance or Regulation shall thereafter
have effect only in such modified form or be of

no effect, as the case may be; so, however, that
- any such modification or annulment shall be
* without prejudice to the validity of anything

previously done under that Statute Qrdinance or

_ Regulatlon

Insection 74, after sub-section (3\ the followmg sub-

section shall be inserted, pamely:—

. “(4) Every rule made by the State Government
under this Act shall be laid, as soon as may be after
it is made, before the State Legisiature.”.

In section 31, after sub-section (3), the following
~ sub-sections shall be inserted, namely:— '

_ “(4) Every Statute, Ordinance or Regulation
“made under -this Act shall be pubhshed in the

. Official Gazette.

(5) Every Statute Ordinance or Regul@tlon

. made under this Act shall belaid, as soon as may

be after it is made, before each House of

.- Parliament, while it is in session, for a total
.- period of thirty days which may be comprised in

. one session or in two or more successive sessions,

and if, before the expiry of the session

.immediatély following the session or.the
successive sessions aforesaid, both Houses agree

in makmg any modification in the Statute,
" Ordinance or Regulation or both Houses agree
" that the Statute, Ordinance or Regulation should
~.not - be made, the Statuie, Ordinance or

Regulation shall thereafter have effect only in such

- ..modified form or be of no effect, as the case may

be; so, however, that any such modification or

- gnnalment: shall be without prejudice:to the
+: validity of anything previously done under iliat

Statute, Ordinance or Regulation.”,

 In"section 32, afier sub-section (3), the foliowing
sab-secmns s!zatl be iuserted, namely:-—

“(4) Evety Statute, Ordinence or Regulation

: made under this Act shail be pubhshed in the
- Ofﬁcxal Gazette
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Sl

No.

Short title

Amendmenis

2.

‘The Mussalman Wakf Act,

11923 (42 of 1923)

25

%

"".AdnnmsiratmnAct 1933

The Indian Forest Aéf, -

1927 (16 of 1927)

The Murs}udabad Estate

~ (@3of 1933)

lee Sugax—cam Act,. 1934

@50f 1934)

‘ In.s‘amen 28,

(5) Every Statute, Ordinance or Regulation made
under this Act shall be laid, as soonr as may be after

_itis made, before each House of Parhiament, while it
- is in session, for a total period of - thirty days which

may be comprised in one session or in two or more
successive sessions, and if, before the expiry of the
session immediately follewmg the session or the
successive sessions aforesaid, both Houses agree in
making any modification in the Statute, Ordinance
or Regulation or both Houses agree that the Statute,
Ordinance or Regulation should not be made, the
Statute, Ordinance or Regulation shall thereafier have
effect only in such modified form or be of no effect,

as the case may be; 3o, however _that any such
modification or apnulmént shall be without prejudice

- tothe validity of anythmg previously done under that

"%atute, Ordinance or chulaﬁ’mn

In secﬁ:mn 11, aﬁeg subnsectnou (2), the following

sub -section shall be inserted, na.mazly ——

“(3) Every rule made by the Ss'ate Government
under this Act shall be laid, as soon as may be aﬁ@r

* itis made, before the State Legxslamre

kljn section 51,~—

{a) in sub-section (7}, for the words “may make
rules”, the words “may, by wotification in the

- Official Gazette, make rules” shall be substituted;

{b) after sub-section (1), the following sub-section
haii be inserted, namely:—
“(14) Every rule made by the State

- Government uader this Act shall be laid, as soon
a8 may be after it is mae’eg before the Siate

o xﬁgislammﬂ

v

(@) in sub-section (B, for the words “make rules”,
the words “and by netification in the Official
Gazette, make mules” shall be substituted; '

© (b)Y after sub-section (2), the. following' '

“sub- section shall be sdded at the end, namely:—

“(3) Evsry rule made by the Board of Revenue

- ‘undler this Act shall be laid, as soon as may be after
Citis, made: before @w State Legislature.”,

' “%@cimn 8 shall be m-mzmb@red as sub-section (1)
* thereof, and aftér sub-section (/) as so re-numbered,
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32
Si.  Shortdide Ammdmen&s
No.
the f@li@mg sub-section shall be added at the end,,
. mosmely—
“{2y Bveny mle made by the Sm%@ Goverment
wnder this Act shall be laid, as soon as may be after
4 it is made, before the State Legislatuze.”.
The Manoenvses, Field Sestion 13 shafl be re-numbered as sub-section (/)

- 28

128,

3o.

31

. Firing and Antillery Practice

Act, 1938 (5 of 1938)

The War Injunes o
(Comwmaum Inswrance)
Act, 1943 {23 of 1%3)

‘The Minitoum Wages Act,
1948 (11 of 1948) -

The Reserve Bank
{Transfer to Public
Ownership) Act; 1948
(62 of 1948)

thereof, and after sub-section (/) as so re-pumbered,
the following sub-section shall be inserted, namely:—

. %(3) Bvery rule made by the State Government-
wndler this Act shall be laid, as soon as may be aﬁe‘ﬁ'
dtis ﬁmde before the State Legaslatm’e "

I section 20, after sub-section (2), the foilow:'mg sub-
seci&@ shall be msazwd, mm@ly —

“’(3‘} Every mﬁe made by the Central Governmnent
mé%ﬁmsﬁncm?mlbehxd, 88 s00n as may be after
it is seade, before each House of Pagliament, while it

" 'ig in gession, for 8 tofal period of thiity days which
ey be comigrized in one session or in two or more
successive seasions, and if, before the expiry of the
session inu y following the szssion or the
successive sessipaa aforesaid, both Houses agree in

‘making any modification in the mie or both Houses
‘agrog that the mle should not be made, the rule shall
thereafter have effect only in such modified form or
be of no effect, 25 the case may be; so, however, that
. amy such modification or annuiment shall be withowt
prejudace to the validity of anyﬁm;g previously done
under that rule.”.

Section 30A shsll be re-numbsred as sub-section
{1) thereof, end after sub-section (/) as so re-numbered,

. the following sub-section shall be inserted, namely:—

“(2) Bvety rule made by the State Government °
~ under this Act shall be laid, as soon as may be after
‘it is made, before the State Legislature.”. :

In section 6, after sub-section (2), the following sub-

" gection shai! be added at the end, namely'—-

“(3) Bvery rule made by the Central Govemment

- under this Act shall be laid, as soon as may be after
itis made, before each House of Parliament, while

o ~_itis in session, fora total penod of thirty days which

may be comprised in one session or in two or more

" successive sessions, and if, before the expiry of the

, “sessnon immediately following the session or the
" successive sessions aforesaid, both Houses agree in
. making any modification in the rule ot both Houses
 agree that the rule should not be made, the rule shall
.. thereafter have effect only in such modified form or
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Sl Shortiitle
No. ' B

- Anmrsdmmﬁs

32. The Drugs (Control) Act,
1950 (26 of 1950)

33. The Road Transpo:t
- Corporations Act, 1950 -

{64 of 1950)
. Bvery x_ué ot
regulation to be
Claid before State- - ¢
L&glslatme '
34, The Jalhanwala ‘Bav‘\
National Memorial Act,
1951 (25 ef 1951y

be of no efites, as the case mny be; so, howevey, that

. any such modification or summlment shall be without

prejudice to the validity of anyihing previously done
uader that rule.”.

. - I seoction E’] e

(a) in suzb»sec&wn (D), for the W@I‘ds “m&y make

. ules”, the words “may, by notification in the Official
Gazette, raake roles” shall be substituted; _

(b} after sub-section {2), the following sub-section

shall be inseried, nemely:— ‘

- *(3) Every rule moade by the Central

Govenunent under this Act shall be laid, as soon

© - as may be affer it is made, before each House of

Forlinment, while it is in session, for a fotal petiod

of thirty days which may be comprised in one

session of in twWo OF move successive sessions, and

if, before the expiry of the session immediately

following the session or fhe successive sessions
aforessid, both Houses agree in making any
modification in the rule or both Houses agree that

th@ rule should not be made,. the rule shall

ihercafier have effect only in such modified form

- grbeofae effect, as the case may be; su, however,

- that any such modification or anmiment shall be
~ without prejudice to the mhéuy of anything
- previously done under that mls.” )

~ {a) In section 45, it sub-seotic

w {7}, Yor the words

© “the Stage Government”, the wgm* “the State -

Governrient and by noti
“;faz&‘* %Mﬁ be sub m.x‘:‘m

05: m ;m’ O:ﬁma%

. (b) after section 45, the following section shall
be mse:rted, pamely:—

“45A, Every rule and every xesm}atmn made
attcx it is made, before the Stase Legislature,”. -

In scctwn 9, after sub-secnm {2, the fﬁisowmg sub-

sccmm shali be inserted, mmﬂy -

‘ “(?A) Evew role made by the C ‘%i"tdi Govern-
‘vmm uzzfies this Act shall be Izid, as'so0n a8 may be

o aﬁer it is made, before each House of Parliament,

_ while it is in session, for a total period of thirty days
- which may be comprised i i ope gession or intwo or

* miore successive sessions, ami if, before the expiry

of the segsion mmeéxm!?, wliowmg the session or

 the successive sessions aforesaid, both Honises agree

in making any modification in the nile or both Houses
agges that the rule should not be made, the rule shall

imdm this Act shall be Jaid, as soon as may be
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- 8L Short tide.
Ne.

Ame:mim@mss

- 35, The Yicva-Bharati Act,

1951 (29 of 1951)

36. The Evacuee Interest
(Separation) Act, 1951
(64 of 1951) '

37. The Plantations Labour
Act; 1951 (69 of 1951) ©

€

 therenfier have effect onty in such modified form or

be of no effect, as the case iay be; so, however, that
any such modificstion or spnuiment shall be with-
ont prejudice to the validity @f a,nythmg prcvmuqiy

done nmﬁ@ﬁ that rale.”

In %%*u@ﬂ 31, allersub-section (3), t'he foliowmb 2 sub-
sections shall be inserted, nameky e

“‘(d} Bvery Statote, Ordinance or Regulation made
under this Act shall be published in the
Official Gazette.

{5} Bvery Statute, Ordinance or Regulation made
‘under this Act shall be laid, as soon as may be after:

- itis made, before each House of Parliament, while it
- is in session, for a total period of thirty days, which

may be comprised in one session or in two or more
successive sessions, and.if, before the expiry of the
session immnediately foliowing the session or the

“successive sessions aforesaid, both Houses agree in.

making any modification in the Statute,
Ordinance or Regulation or both Houses agree that
the Statute, Ordinance or Regulation should not be
made, the Statute, Ordinance or Regulation shall
thereafter have effect only it such modified form or

- be of no effect, as the case may be; so, however, that
sty such modification or annulment shall be with-

out prejudice to the validity of anything previously
done under that Statute, Ordinarce or Regulation.”,

" In section 23, after smb-sectibn (2), the following
_sub-section shall be zdded at the end, ‘_namely:—' »

< “(3) Every rule made By the Central Government
under this Act shall be laid, as soon as may be after

. itis made before each House of Parliament, while it

is in session, for a total period of thirty days which

- mybecompnsedmone session or in two or more

successive sessions, and if, before the expxry of the -
session immediately following the session or the
successive sessions aforesaid, both Houses agree in’

" making any modification in the fule or both Houses

agree that the rule should not be made, the rule shall
thereafter have effect only in such modified form or

‘be of o effect, as the case may be; so, however, that

any such modification or annulment shall be with-
out prejudice to the validity of anythmg previously

“done under that rule.”.

- In section 43, after sub-section (3), the followmg
- sub sectlon shall be added at the end, namely:—
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Sl. . Shorttitle - S - - rAmendments>
. No: - ‘ :

~*(4) Every rule made by the State Government
under this Act shall be laid, as soon as may be after
itis made; before the State Legislature.”,

38, The Salanes and ~ 'In section 11, for sub-section (2), the following
' Allowances of Ofﬁcers of sub-sections shall be substituted, namely:—
Parliament Act, 1953 o ' S
(20 of 1953) o “*(2) Every rule made by the Central Govern-
" ment under this Act shall be pubhshed in the
Official Gazette.

(3) Every rule made by the Central Govemment
‘under this Act shall be laid, as soon as may be
. after it is made, before each House of Parliament,
‘while it is in session, for a total period of thirty
days whxch may be comprised in one.session or-
in two or more successive sessions, and if, before
~the expiry of the session 1mmed1ately followmg_ -
“the session or the successive sessions aforesaid,
‘both Houses agree in makmg any modification in
- therule or both Houses agree that the rule should
not be made, the rule shall thereafter have effect
* only in such modified form or be of no effect, as
the case may be; so, however, that any such
- modification or annulment shall be without
_prejudice to the vahdlty of anythmg prekusly ’
' '“done under that rule.” '

) 39 The stplaced Persons | ' Sectxon 12 shall be re-numbered as sub-secnon )
(Clauns) Supplementary thereof and after sub-section (1) as so re-numbered,
Act, 1954 (12 of 1954) - the followmg sub-sectlon shall be added at the end,
© namelyr—. '

' “(2) Every rule made by the Central :

- Government under this Act shall be laid, as soon .
as'may be after it is made, before each House of.
Parliament, while it is in session, for a total period-
of thirty days which may be comprised in one
session or in two or mare successive sessions, and
if, before the expiry:of the session immediately .
followmg the session or the successive sessions

- -aforesaid, both Houses agree in making any

. modification in the rule or both Houses agree that

- . the rule should not be made, the rule shall

thereafter have effect only in such modified form

or be of no effect, as the case may be; so, however,
that; any | ‘such modification or annulment shall be -

_ without prejudice to the valldlty_ of. anythmg'
prevxously done under that rule.”

4;0 The Transfer of Evacuee - lIn section 13, affer sib- semo x‘xe followmg
' Deposits Act, 1954 .. sub-sectnon shall be added a: 1_d pamely:—
(15 of 1954) ' '
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41,

‘The Dehvery of Books

“(3) Every rule made by the Central
Government under this Act shall be laid, as soon
as may be after it is made, before ¢ach House of
Parliament, while it is in session, for a total period-
of thirty days which may be compriséd in one
session or in two or more successwe‘sessmns and

~if, before the: expiry of the sessxon 1mmed1ately

following the session or the successive sessions

~aforesaid, both Houses agree im. makmg any

modification in the rule or both Houses agree that
the rule should not be made, the rule shall
thereafter have effect only in such modified form
or be of no effect, as the case may be; so, however,

--that any such modification or annulment shali be

without prejudice to the valldxty of anythmg

. ,prevnously done under that rule.”

o Section 8 shall be re-numbered as sub- sectnon (1)

1 and Newspapers (Pubhc "thereof, and after sub-section (f) as so re-numbered,
++" Libraries) Act, 1954 " the following sub-section shall be added at the end,
S ‘(27 of 1954) R namely-—» ‘

#(2) Every r\xle made by . the Central
Govemment under this Act shall be laid, as soon -
. as:may be after it is made, before each House of
. Parliament, while it is in session, for a total period
. ..of thirty day'% which may be’ comprised in one
-session or in two or more successive sessions, and
L if] before the expiry-of the session immediately
foilowmg the session or the successive sessions
~aforesaid, both Houses agree in making any
" rnodification in the rule or both Houses agree that-
“'the’ rule: should not be made, the rule shall
thereafter have effect only in such modified form
. or'be of no effect, as the case may be; so, however,
. that any such medification or annulinent shall be
- without prejudice to the validity pf anything
- _previously done under that rule.”.

+ 42: The Prize Competitions -~ In section 20, afier sub-section (2), the following
oot Act, 1955 (42°0f1955) 1 sub-sectxon shall be added at the end, namely:— '

fret “(3) Fveny rule made by the State Govermnment
under this Act shall be laid, as soon as may be after
nt xs madc, before the State Legxslature »

. The State Bank of S ,'I_’nt's,edtjiqn 41, for sub-section (3), the following
- ‘Hyderabad Act, 1956 sub-éectioﬁ shall be Substimted, namely:-—

19 of 1956)

N “(3) hvcry sule made by the Central Govemmem
under this Act shall be laid, as soon as may be after
it is made, before each Houseé of ?arhament, while it -
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is in session, for a total period of_thirty days which
may be comprised in one session of in two or more

successive sessions, and if, before the expiry of the -

session immediately following the session or the

- successive sessions aforesaid, ‘both Houses agree in
making any modification in the rule or both Houses

o agree that the rule should not be made, the rule shall

_ 'thereafter have effect only in such rtnodlﬁed form or
T be of no effect, as the case may be; so, however, that
" any such modification or annulment shall be with- -
~_ out prejudice to the vahdlty of anythmg previously

_ done under that rule
44, The Farldabad e "~ In section 36 for sub-section (3); the followmg
Development Corporatlon ; sub-sectlon shall be substltuted namely —_

Act, 1956 (90 of 1956)
: : “(3) Evely rule made by the Central Government

. under this Act shall be laid, as soon as may be after .

it is made, before each House of Parhament while it
. .Is in session, for a total period of thlrty days which
.-+ may be comprlsed in-one sess1on or in two or more
successive sessions, and if, before the expiry of the
- session immediately following.the session or the
- successive sessions aforesaid, both Houses agree in,
. making any modification in the rule or both Houses
agree that the rule should not be made, the rule shall
. thereafter have effect only in such modified formor .
. be of no effect, as the case may be; so, however, that
any such modification or annulment shall be with-
‘out prejudice to the vahdlty of anything previously
done: under that rule.”

. 45 The Indlan Med1ca1 R I 'In section 32 for sub-section (2), the following
Counc11 Act, 1956 . sub section shall be substituted, namely:— :

(102 of 1956)‘ , ‘
: ' “(2) Every rule made by the Central Govemment
" under this Act shall be laid, as soon as may be after
it is made, before each House of Parliament, while it
is in session, for a total period of thirty days which
- may be comprised:in one session or in two or more
. successive sessions, and if, before the expiry of the
“session immediately following the session or the
_ successive sessions aforesaid, both Houses agreein
- making any modification in the rule or both Houses
o “agree that the rule should not be made the rule shall
©thereafter have effect only in such miodified form or
“be of no effect, as the case may be; so, however, that
" any such modification or annulment shall be with-
- out prejudice to-the- vahdlty of anythmg prev1ous1y ‘
Hot done under that rule

46_ “The Coal Bearmg Areas o Insection 27, for sub-section (3), the followmg
(Acqulsmon and = sub section shall be substltuted, namely —
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Development) Act; 1957 o _ ‘ ' B
(200f1957) - . - - *Y3) Every rule made by the Central Govern-
o T e 'ment under this Act shall be laid, as soon as may

be after it is made, before each House of Parlia- *

' ment, while it is in session, for a total period of
- ,;hi;;y day’s which may be comprised in one
_.  session or in two or more successive sessions, and
. jf, before the expiry of the session immediately
following the session or the successive sessions
aforesaid, both Houses agree in making any modi-
fication in the rule or both Houses agree that the
rule should not be made, the rule shall thereafter
have effect only in such modified form or be of
"no effect, as the case may be; so, however, that
any such modification or annulment shall be with-
out prejudice to the vahdlty of anything
prevxously done undcr that rule.”

47. “The Ancient Monuments = In section 38, for sub-section (4), the followmg
- and Archaeologncal Sites ‘ sub-sectlon shall be substituted, namely:—
and Remains Act, 1958 o
"~ (24 0f 1958) - 7 gy Every rule made by the Central Govem-

-ment urider this Act shall be laid, as soon as may
" be after it is made, before each House of Parlia-
- ment, whilé it is in session, for a total period of
- thirty days which may be comprised in one ses-
© sion or in two or more successive sessions, and .
- if, before the expiry of the session immediately
~following the session or the successive sessions
‘aforesaid, both Houses agree in making any modi-
fication in the rule or both Houses agree that the
rule should not be made, the rule shall thereafter
. have effect only in such modified form or be of
_ no effect, as the case may be; so, however, that
" any such modification or annulment shall be with- -
" out prejudice to.the vahdzty of anything previ-
: ousEy done under that rule.”

,48 ’I‘he Personal Injunes o z»In s‘.ectwn 24, for the margmal heading, the
b (Csmpensatwnhmumnce) . fol!owmg marginal heading shall be substituted,

Act 1963 (37 of 1963) .~ namely:—
s SR " “Every scheme and mle to be laid before.
: R - Parliament.”.

49, 'I'he: .Tawaharlal Nehra o Sectwn 18 shall-be re-numbered as sub- section (1)
Umversuy Act 1966 ' the:eof and afier sub-section (/) a8 so re-numbered,

o ’_thP foﬂowmg sub-sections shall be inseried, namely:—

. “(2) Every Statute, Ordinance er Regulation
- made under this Act shail be pubhohed in the
j()fﬁcmﬁ Grzelte.

+:A(3) Every Statute, Ordimnce or Regulation
, :made under this Act shall be laid, as soon as may
“be after it is made, before each House of
.- Parliament, while it is in session, for atotal period -

A
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of thirty days which may be comprised in one

~ session or in two of Imore successive sessions, and
if, before the expiry of the session immediately
following the session or the successive sessions

- aforesaid, both Houses agree in making any

" modification in the Statute, Ordinance or
Regulation or both Houses agree that the Statute,
Ordinance or Regulation should not be made, the
Statute, Ordinance or Regulation shall thereafter
have effect only in such modified fonn or be of
no effect, as the case may be; so, however, that
any such modification or annulment shall be
without prejudice to the validity of anything
prevnously done under that Statute, Ordmance or

Regulation.”.
“50. The Insectlcxdes Act, 1968 In section 37 after sub-.;ectmn (N the followmg ’

: (46 of 1968) e sub-qectxon shali be inserted, namely:—

“(3) Bvery rule made by the State Government
under this Act shall be laid, as soon as may be aﬁer
it 1s made, before the State Legxslature

TSl ‘I"ne Coritact Labom UL T section 35, after sub-section (3), the folkowing‘
L (Regulfmon and Abolntxon) 'sub-séction‘qhall be added at the end, namely:~-
Act 1970 (37 ef 1970

“(4) Bvery rule made by the State Government
-~under this Act shial! be laid, as soon as may be after :
it is niade, oefore the. State Legislature.”.

\”k52;'iThe Medncal I‘ermmatmn of B seciion 7, afm' sub-section . (2), the foliuwmg

Pregnancy Act, 1971 ' :“sub -section shall be mscrtt,d namely:—
(34 of 1971) '

(. ZA) Every wgulduon made by the State Gov-
emunent under this Act shall be 1aid, ag soon as may -
be after it is made, before the State Legislature.”.

$3. The North-Eastern Hill - V Section 27 shall be re»numbercd as subssectica (/)
Univcmity Act, 1973 .- thereof, and after sub-section (/) as so ve-tmmbered,
(24 of 1973} . A the following sub-sections shall be insevted, namely:—

- 2) Every Statute, Ordinance or Regulation made
under this Act shall be published in the Official
. Gazetie.

{3) Every Statute, Ordinance or Regulation made
under this Act shall be laid, as soon as may be after
it is made, before each House of Parliament; while it

-is in'session, for a total period of thinty days which
may be comprised in one session or in two or more
successive sessions, and if, before the expiry of the
session immediately following the session or the suc-
cessive sessions aforesaid, both Houses agree in . v
making any modification in the Statute, Ordinance - o ‘
or Regulation or both Houses agree that the Statute, -~

. Ovdisance or Regulation should not be made, the
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54. The University of
"Hyderabad Act, 1974
(39 of 1974) -

Stamté, Ordinance or Regulationshall thereafter have
effect only in such modified form or be of no effect,

' asthe case may be; 5o, however, that any such modi-

fication or annuiment shall be without prejudice to
the validity of anything previously done under that

: btatutc, Ordinance or Regulation.”.

Section 27 shall be re-uumbered as sub section 0))

thereof, and after sub-section (7) as so re-numbered,
‘the following su_b-sections shall be ipserted, namely:—

“(2) Every'Statute Ordinance or Regulation made
under this Act shall be pubhshed in the Official
(Jazette

(3 Evcry Statute, Ordinance or Regulation ma_de
under this Act shall be laid, as soon as may be after
it is made, before each House of Parliament, while it

. is‘in session, for a total period of thirty. days which

may be comprised in one session or in two or more

" successive.sessions, and if, before the expiry of the
__session immediately followmg the session or the -
. successive sessions aforesaid, both Houses agree in
" makirig any modification in the Statute, Ordinance

or Regulation or both Houses agree that the Statute,

‘Ordinance or Regulation should not be made, the
- Statute, Ordinance. or Regulation shall thereafter’

have effect only in such modified form or be of no-
effect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice -
to the validity of anythmg previously done under that
Stat.utc Ordinance or Regulatxon ‘ ' .




